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Th* prwMnt rales ara based on asti* 
mated cost of acquisition and development 
wUhou any extra levy, and hence there is 
little scope for reduction.

(f) The list is being prepared by the 
OOA.

(g) As per ODA's plans, this work would 
oommenoe wAhin the current year.

Entrance Examination of Medical 
CoNegas

(a) whether the AHIndia iMtlula of 
Madicai Sciences oonductad an
tion on al*lndia basis for selection d  ttih  
dents for post-graduate medical courses Wte 
M.O.. M.S. etc.:

(b) if so. when were the fasuks of the 
above examination published;

(c) wtiether the students sslected for 
the above post-graduate medical courtaa 
have not yet been admitted to any 
so far; and

285. SHRIHARSHVARDHAN: Willthe 
flMinister of HEALTH AND FAMILY WEL-
FARE tM pleased to state:

(a) whether waiting list along with the 
result has been published in respect of en-
trance examination for admission into medi-
cal colleges conducted by Central Board of 
Secondary Education; and

(b) if not. tho reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEEO MASOOO):
(a) and (b). The Central Board of Secondary 
Education has reported that the Waiting List 
has been made public and is being pub-
lished in the Newspapers and that candi-
dates in the waiting list are being infomted 
separately by post.

(d) if so. the action proposed to be taken 
in the matter?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMK.Y 
WELFARE (SHRI RASHEEO MASOOO):
(a) Yes, Sir/Madam.

(b) The result was declared on 22nd 
March, 1990by A.I.I.M.S.

(c)and(d). The matter of allolment of 
post-graduate medical courses to selects 
students has been taken up wth the Su-
preme Court of India seeking certain clarifi-
cations and the matter if before the Hon'We 
Court for decision.

ITransMnnJ

F.P. Unit In Roaarfw Bihar

lEngMshJ

Sitidanta Saiactad tor Post Graduate 
Madicai Couraea by AHMS

287. SHRI EOUARDO FELLEIRO: 
SHRIMATIGEETA MUKHER- 

JEE;

WiH the Minister ot HEALTH AND 
FAMILY Wf̂ LFARE bo pkt.ised to state:

288. SHRIOASAICHOWDHARY: m  
the Minister of FOOD PROCESSMG M- 
DUSTRES be pieasad to stM»:

(a) whether H is a fact that Roaariw 
Parliamentary Constituency (Blwr)i8indua' 
triaKy backward:

(b) whether fruits Mw NcM, nwnpo. 
tomato, gauva are being preduoad fci «w 
above said area on a large scale blit d>ia to
lack of SDIM ifHluiinflMII*
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•rs ar« not abl« to get adequate profit:

(c) if so, whether Government propose 
to set-up a food processing industry in Ro- 
tarha in put)lic Interest; and

(d) if so, the details thereof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAO YADAV): (a) 
Information is t>eing collected and wilt be laid 
on the Table of the House.

(b) to (d). While fruits like lichi, mango, 
tomato etc. are being produced in the above 
said area, the capacity utilisation of the units 
engaged in the manufacture of fruits and 
vegetables products in Bihar has been well 
below the national average. The Ministry of 
Food Processing Industries have no pro-
posal to set up food processing industry in 
Rosera Parliamentary Constituency.

Ban on Lift Irrigation Pro)ects

289. SHRI RAM SAJIWAN: Will the 
Minister of WATER RESOURCES be 
pleased to state;

(a) whether a ban has been imposed on 
construction of lift nrigation projects on river 
Ganga, Yamuna and its tributaries Ken, 
Bangey and Paisuni in Uttar Pradesh;

(b) U so, whether the ban is likely to be 
Hlted soon for the benefit of the farmers;

(c) If so, by what time: and

(d) if not, the reasons therefor’

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAIKOTADIA): (a> to (d). There is 
rto general ban as .such on Nft irrigation

prpjects on these rivers. But the scheme is 
required to be examined with reference to 
the water flow availabte and the share thereof 
that can be earmarked for the project.

lEngMsh]

Amount Collected by Apparel Export 
Promotion Council

291. PROF. K.V. THOMAS: Wi« the 
Minister of TEXTILES be pleased to state:

(a) the amount of Open Tender System 
and Earnest Money Deposit/Bank Guaran-
tee forfeiture money collected so far by 
Apparel Export promotion Council as on 
31st March. 1990;

(b) whether full or part amounts have 
been transferred to Government and whether 
it has been aedited to the Consolidated 
Funds of India:

(c) the position of untransferred amounts 
heU by Apparel Export Promotion Council; 
and

(d) how that money is proposed to be 
utilized?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to
(d). The Apparel Export Promotion Council 
had collected an amount of Rs. 56.60crores 
under the Open Tender System and this has 
been credited to the ConsdMated Fund d  
India. The total amount collected by way of 
EMD/BG Forieiture as on 13.3.90 amounted 
to Rs. 10.7 crores out of whk4t Rs. 4 crore 
has already been deposited in Consolidated 
Fund of India. Government has instructed 
the Council to immediately transfer the bal-
ance amount also to the Government Fund. 
This amount will be utilised for export piomo- 
tion purposes.


